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By filimg this O.A. umder Sectiem 19 ef the
Admimistrative Tribumals Aet;1985, the A plieant,
a retired Overseer Mails has raised a crievance
that his pensien has met beem fixed properly( as a
result oef which he is gettimg a dess amount ef
menthly pemsioenm).

(X) Be has alse challeaged the directien ef the
Respondents te deduect am ameumt ef Rs,.17,490/~ frem
his BCRG, It appears under Ammexure-A/2, the |
Applicant has preferred an appeal befere the CPMG,
Orissa en 26,8,04, It is the pesitive case o¢f the

Applicart that altheugh mere tham & year hias besa

lapsed im betweem, the Appellate Autherity/CPMG, -
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Orissa has met yet redressed his grievancelpr as
ralsed im his appeal/represeﬁtation undér Agn_exure-y‘qlz
dtd.26.8.040 | J
(®) In the aferesaid premises, after hearing Mr R Rath
Ld.Ceunsel appearimg for the Applicant and Mr.U.Q.Ph-
hapatra,ld.Sr.Standing Counsel répresenti_ng the Unien
of India(en whem a cepy eof this 0.A. has alréady been
served)this ease is ﬂispo.s;ed of with a direéthn te
the Respendents (espeecially the Res.No.l/CPMG,Or;l.ssa(
Bhuraneswar)te clesely examime the grievance ef the
Applicant (pertaining te fixatien of his pemsien and
deductien of gratuity) as raised ir his repres.etntaiﬂ.l
unddr Annexure-lvz and im this 0.A,, within a per?d
of 60 days frem the date eof receipt of a cepy of ti.is
erder, ;
@ While dispesimng of this ciase, lirerty is alse :
hereby granted te the Applicamt te make a further‘
representatien te the CPMG,Orissa, Bhubameswar within
a peried of mext 10 days, |

@ Send ceples ef this erder te the Respondents
aleng with % and free cepies of this erder be

alse handed ever te the Coumsels appearing fer beth
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the parties,




